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BEFORE THE NATIONAL GREEN TRIBUNAL, NEW
DELHI

ORIGINAL APPLICATION NO. 151 OF 2026

IN THE MATTER OF: s
_ DR. AMIT KUMAR < ....APPLICANT
VERSUS e
<

/'NATIONAL MISSION FOR CLEAN GANGA & ORS.
....RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NOS. 4 AND 5, U.P.
POLLUTION CONTROL BOARD

|, Kunwar Santosh Kumar S/o Late Kunwar Ram aged about 45
years, Asstt. Env. Engineer, U.P. Pollution Control Board,
Muzaffarnagar, U.P. do hereby solemnly affirm and declare as

under: ey
1. That | in the abovenoted capacity am well conversant with
the facts and record of the present case, hence am

competent to swear this affidavit.

2. That the abovenoted matter came up” for hearing on
26.02.2026 when this Hon’ble Tribunal has issued notice to
Respondents. In pursuance of the said order, the present

reply is being filed.
i\}f:ﬁ’sa

3. That on 07.05.2026, the Regional Office, in coordination
with Mr. Kapil Kumar, Secretary of the Gram Panchayat,
Development Block Unn, conducted an inspection of the

MUZRFFARNAGAR eyt o
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Ahmadgarh Drain. During the inspection, it was observed
that the Ahmadgarh drain originates from a pond situated at
Ahmadgarh (Kheri Junardar), Bibipur, Jalalabad, and
Ashrafpur, and merges into the Katha River at village, ..
Pavatikhurd, Tehsil Kairana, District Shamli. True copy%ﬁﬁ
inspection report is being enclosed herewith and marked as

Annexure-1. ,

4, That as per information provided by Drﬁhage Division,
Shamli (Muzaffarnagar) dated 04.05.2026, the said drain
(Nala) is recorded under the name "Ahmadgarh drain". The
Ahmadgarh drain is seasonal (Rain-fed) drain, it has a
length of 8 kilometers with an average width of 2.75 meter.

No sewage is being discharged into this drain from nearby
village such as Ahmadgarh, Dabhedi Khurd, Rataund and
Pavati Khurd. Further, it is a seasonal river/drain and
rainfed stream. True copy of letter dated 04.05.2026 is

being enclosed herewith and marked as Annexure-2. s/
Rl.&-;g{j"{*i_;?

The above facts are being placed for kind consideration of this

Hon’ble Tribunal.
" TAM@/&

DEPONENT
I, the abovenamed deponent, do hereby verify that the contents

VERIFICATION:

of above affidavit are true to my knowledge derived from official
record. No part of the same is false and nothing has been

-

concealed therefrom. < e

VERIFIED ON THIS THE ”’H'l DAY OF MAY, 2026 AT
MUZAFFARNAGAR.

t:;;u;g ;ﬁéﬁm&“ &V&L/OJ l’ V o fxm%

s/are identified by Zp. /]
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Annexure - 1

With reference to the subject matter mentioned above—and in pursuance of the Order
dated 26.02.2026 passed by the Hon'ble National Green Tribunal in 0.A. No. 151/2026, titled
Dr. Amit Kumar vs. National Mission for Clean Ganga & Others—a joint site inspection of the
Budhna River/Drain was conducted on 07.05.2026, together with Shri Kapil Kumar, Secretary
of the Gram Panchayat, Development Block Un. The inspection report is as follows:

1. In Point No, 4 of the petition filed in O.A. No. 151/2026 (Dr. Amit Kumar vs. National
Mission for Clean Ganga & Others), before the Hon'ble Tribunal, the applicant has
stated that the Budhna River originates from the pond situated at Khasra No. 20 in
Khedi Junardar, Tehsil Kairana, Shamli, and merges into the Katha River at Village
Pawati Khurd, Tehsil Kairana, District Shamli.

2, Mghiwmitmowmmewmmmmﬁomamnd
located in Ahmadgarh (Kheri Junardar, Tehsil Kairana, District Shamli). This drain
(nala) flows through Village Ahmadgarh (Khedi Junardar), Bibipur Jalalabad, and
Ashrafpur, eventually merging into the Katha River at Village Pawati Khurd, Tehsil
Kairana, District Shamli.

- According to revenue records, the said pond is recorded under Khasra Nos. 20 and 21(a)
in Village Khedi Junardar, Pargana Bidoli, Tehsil Kairana.

4. In the revenue records, the said drain is recorded as a "Nala" (drainage channel) under
Khasra Nos. 26, 333, 512, 552, 250(M), 19, 16, 43, 165, 162, 195(M), 329, 321, 256(A),
335(A), and 425, situated in the villages of Khedi Junardar, Dabhedi Bujurg, Ratond,
Ashrafpur, Bibipur, and Jalalabad, within Pargana Bidoli, Tehsil Kairana, District
Shamli.

5. According to the information provided by the Drainage (Division), Shamli
(Muzaffamagar), dated 04.05.2026, the said drain (Nala) is recorded under the name
"Ahmadgarh Drain," which discharges into the Katha Nala. The Ahmadgarh Drain is a
seasonal (rain-fed) drain; it has a length of 08 km and an average width of 2.75 meters.
At the departmental level, the drain is cleaned at intervals of three years. The cleaning of
the Ahmadgarh Drain was carried out during the year 2024-25 (photocopy enclosed).

6. In the revenue records, it is recorded as the "Budhana River” under Khasra Nos. 182(M),
189(Min), and 358(M), situated in the village of Pawati Khurd, Pargana Bidoli, Tehsil
Kairana, District Shamli (Report Attached).

7. During the inspection, it was observed that domestic effluent generated from nearby
villages such as Ahmadgarh (Latitude 29.552959, Longitude 77.1 62047), Dabhedi Khurd
(Latitude 29.546317, Longitude 77.167901), Rataund (Latitude 29.52125], Longitude
77.170485), and Pavati Khurd (Latitude 29.512108, Longitude 77.173776) was not being
discharged into the Budhana Nala. Furthermore, the Ahmadgarh Nala—a seasonal drain
that originates in Village Ahmadgarh—flows through the agricultural fields of the
aforementioned four villages and eventually merges into the Katha River at Village
Pavati Khurd (Latitude 29.512108, Longitude 77.173776).

8. Photographs taken during the inspection are attached herewith,

whavhe
@ %J/Eﬁ @}g" 1&(*5&) Page1of2
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4 Chhatela Urf Jainpur, Uttar Pradesh Chh.
India ®= India &= h
H526+6qf Rohilla Home Dr Ashok Rohilla, Chhatela Urf : G5v9+f2 Dabheri Reserve Forest, Chhatela Urf Jainpur, Uttar A
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Shamli, Uttar Pradesh, India #=
21, Kertu, Shamli, Uttar Pradesh 247773, India

= Lat 29.558469° Long 77.165096°

# Thursday, 07/05/2026 12:22 PM GMT +05:30

=

This report is submitted for our kind perusa and for furternecessary action.

@ g‘( %b L P 05,

(Kapil Kumar) (Diwakar Dev Gahlau) ~ (RajaGupta) ~ (Kunwar Santosh Kumar
Secy., Gram Panchayat JEA, Junior Engineer Amt. By, Poai

Regional Qfficer.
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Annexure-2

AT Afremdr srfrawn
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9HE — 597 / 8 /@) / e — oy og/;?o,?é

fawg — w0 v sRa sifexw § Gt ahovo <@ 151 /2026 @ifiT HAR @ Wt
e T AR 7 oy # aiRa ender RATE 26.02.2026 & AUTEAT B R H |
FaH— HTIHT JATH—131 / 310Y0—151 / 1A AR / A1 / R0 28.04.2026

DRI &3 NP, SaR WY Yo PR 91, I/ JorHe |

TR IWIT fawres w=ifa o3 Mo WS wRa e, 73 el gRT S0Y0 HET-151 /202
mwwmmwmamﬁmm%ﬁzeozzozemwm BT B
X, forad "o wsia wRa afteser & QT ofel, Sue s @) dedlie ewrar 3 R ger Adl,
P11 el B HED A4 8, § B W oy o Auine Ao, arelfid e Iorae et 08 feodio @
feiRa a=R & B afrewo @ o &) <@ gafaelg afy ¥ 2

".....1. In this original application (OA), application has taken the plea that the Budhna river is in Tehsil
Kairana of District Shamli, Uttar Pardesh and it is an 08km long rain-fed tributary of Katha river. Further, plea oi
the applicant is that Katha river is a tributary of river Yamuna which itself is a tributary of river Ganga.

"w.2. Grievance of the applicant is that Budhna river is facing environmental damage due to illegal solid

waste dumping, discharge of untreated domestic sewage and widespread encroachment along its defined 8km
course.

3. The applicant further alleges that illegal dumping and encroachments have resulted in the drying up of
the river and State authorities have failed to discharge their statutory duty to protect this river.

4. The applicant appearing virtually has referred to the photographs filed as annexure-1 to show dumping
of solid waste in the said river. He has referred to the revenue record at page no. 102 in support of the plea that
river originates from a pond and in the mid-way it forms a jheel and ultimately it goes to river Katha. He further
submits that respondents are violating the directions contained in para 76 of the order dated 26.07.2024 passed in
OA No.613/2022.

8. List on 13.05.2026
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BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI
B 151 OF 2026 1 |
AP /OANG. o eees

Inre:
DR. AM'T‘I(L,_{MAR _ Plaintiff /Appellants/
Petitioner/Complainant

N&'I'%OSI\}AE MISSION FOR CLEAN GANGA & ORS

,,,,,,, ‘ Defenéanti}{espondcnt/
L : , g A Accused:
KNOW  ALL  to . whom - these  present ~ shall  come - that  I/We

Aoy Komay ch o\uLL-egm the above named Layw oflycan
do'her‘;::;i appoint (herein after called th advocate/s) to be my/our Advocate in the above

noted case & authorize :-
Mr.Pradeep Misra, Mr. Daleep Dhyani, Advecates,
138, New Lawyers Chamber, Supreme Court of India, .
- New Delhj, Ph. :011-23070011, Mob. 9810252518, 9811070721
To act, appear and plead in the above-noted case in-this Court or in any other Court.in which
" the same may be tried or heard and also in the appellate Court including High Court subject to
" payment of fees separately for each Coutt by me/ us, . ‘ , o
“To sign, file verify and present ‘pleadings, appels cross objections or petitions for execution
. Ieview, revision; withdrawal, compromise or other petitions or affidavits or other documents
2s may be deemed necessary or proper for the prosecution of the said case in all its stages.
To file and take back documents to admit and/or deny the documents of opposite party.
- To withdraw or compromise the said case or submit to arbitration any differences or disputes
‘that may arise touching or in any manner relating to the said case,
~To take execution proceedings. . ,
To deposit, draw and. receive money, cheques, cash and grant receipts thereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of

the prosecution of the said case.

To appoint-and instruct any other Legal Practitioner, authorizing him to exercise the power
and authority hereby conferred upon the Advocate whenever he may think it to do so and to
sign the Power of Attorney on my/our behalf, ' : '

AND VWe the undersigned do hereby agree to ratify and-confirm all acts done by the
Advocate or his substitute in the matter as my/our own acts; as if done by me/iss to all intents
and purposes. ’ .
AND I/We undertake that I / we or my /our duly authorized agent would appear in the Court
on all hearings and will inform the Advocates for appearance when'the case is called.

AND I'/we undersigned do hereby agree not to hold the advocate or his substitute responsible
for the result of the said case: The adjournment costs- whenever ordered by the Court shall be
- of the Advocate which he shall receive and retain himself, B

AND T/we the undersigned do hereby agree that in the event of the whole or part of the fee
agreed by me/us to be paid to the Advocate remaining unpaid he shall be entitled to withdraw
- from the prosecution of the said case until the same is paid up. The fee settled is only for the
above case and above Court. I/We hereby agree that once the fee is paid. Twe will not be
entitled for the refund of the same in any case whatsoever. If the case lasts for more than three
years, the advocate shall be entitled for additional fee equivalent to half of the agreed fee for

every addition three years or part thereof.

IN WITNESS WHEREOT I/We do hereunto set my /our hf;md to these presents the contents
of which have been understood by me/us on this .12 dayof .05.2026 - ‘

Accepted subject to the terms of fees.

\d s N0 (e

(PRADEEP MISRA)YDALEEP DHYANI) ent

Advocate
Law Officer-1

Lucknow

2607299
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Anuj Kumar Chaubey

U.P. Pollution Control Board
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